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Eefore My, Justice Marten.

.

JAMBHOOKAR AND OTHERS (DEFENDANTS) @

—Suit by a member of a caste on behalf of kimself and all other members—

Suit dimissed with costs, the plaintiff being ordered to pay costs—Clste pro- -

BHICOOBAI WIDOW, AND ANOTHER (PLAINTIFFS) o, HARIBA RAGHUJI '

“The Indian Contract Act (IX of 1878), section 70—The Civil Procedure
Code (Act V.of 1908), Order I, Rule 8, 07 der XX, Rul@ 89 and section 35

perty attached in _execution of - decree—Aitachment resisted by the caste— -

Caste property sold under order of Court-sale set aside on payment of all _

". money under various attackments by two members of caste— Members paymg

money entitled to compensation out of caste property—Construction of decree :

in @ representative suit—OQbservations in giving leave and drawing up order
for costs in representatwe actions.

One S, a member of the Dakshani Fulmali caste, on behalf of himself and
- all other members of the caste sued two other members, the headmen of the-

caste for an account of the caste moneys received by them.and for further

- relief. Prior” to its institution the suit- had been authorised by a resolution
of the caste at a general meetiig. The suit was dismissed and the Court..
ordered that the plaintiff should pay the defendants their costs of the 'suit.

" 8 appealed, and the appellate Court dismissed the appeal with coste. .~ =, .

“In execution proceedings for the récovery of a portion of the costs the only

caste to have the attachment raised, the right, title and interest of S and all
members of the caste in the property were sold. Subsequently two members of

the caste Band H to save the property for the caste gotthe sale set aside under

Order XXI, Raule 89, by paying to the purchaser the compensation required

under the rule and to the judgment-creditors the moneys due under their attach- :

ment. . B and H further paid off the moneys due urder all other attachments,
the total amount expended by them on behalf of the . caste being Rs. 7,234,
B and H claiming to be reimbursed for the. amount paid by them sued the
members of the caste praying that the defendants in their individual capacxty

* and as representatives of the caste might be ordered to . contribute towards the

payment of the total amount paid by the plaintiffs and that in the alternative it
may be declared that the plaintiffs had a charge onthe Sabhagraha for the

said amount, The defendants contended that no -personal decree counld be |

°,0/C. J, Suit Noy 1182 of 1915,

immoveable property. of the caste consisting ‘of a Sabhagraha or Caste Meet-
ing House was attached -and after an unsuccessful  attempt on behalf of the -
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passed agamst alI the members of the caste, that the ]udlclal sale and the
warrants for attachment in-the prior suit were . made per incuriam - without”

]nrlsdlctlon and were not binding on the caste, .and that by the form of the .
decree in the prior suit 8 alone was liable for all (,osts incurred.

k Held (1) that under section 70 of the Indian Contract Act the. plalntlifs

- were entltled to compensation in respect of the moneys paid by them including

the five per cent. amount paid to the purchaser under Order XXI, Rule 89

(2) that on the plalntlffs undertakmg notto levy execution except against .
the immoveable property or the shares of the members of the” Fulmali "caste

therem, the defendants and all other members of the Fulmah caste should pay
to the plaintiffs the sum of Rs. 7,234 ;

(3) that costs as between party and party of all partiee be taxed and paid
-out of the immoveable property, the plaintiffs’ costs having’ pnonty over those
.of the contestmg defendants. '

Suchand Ghosal v. Balaram Mardana®, Taff Vale Railway v. Amalga-‘

mated Society of Rg}lway Servants®, and Markt & Co., Limited v. _ Knight
Steamship C’ompany, Limited®, referred to.

In giving leave under Order I, Rule 8,in a representatlve action, the Court

should exercise caution before itanakes persons liable for large sums who are not -

actually parties to a suit nor have personally authorised it. On the other hand
" the representative should not be an impecunious person as otherwise a caste or
similar body might carry on litigation with -little fear of adverse consequences
supposing the "liability  for costs fell only on their ixnpecunious représentative

and not on themselves. Similarly in drawing up an order for costs in a represen- .

tative action it should be stated whether the' representative party alone or the
representative and all other members of the body he represents are to bear the

costs, assuming there is ]uusdlctlon in the partlcular case "to make such an "

order.
SUIT to recover money..

The Ist plaintiff, Bhlcoobal, WldOW of Yeshawantrao

‘Savlaram- Meher, and 2nd plamt]ﬂ Ranoji RaV]ee e

Aroo were members “of the Dakshani Fulmali caste.

The defendants‘Nos. 1—13 were also members of the :

same caste.”

The plalntlifs sued the defendants in - theu' 1nd1v1-
dual capacity as members of the said caste and by leave
M (1910) 38 Cal. Latp. 7. .~ . . - () [1901] A. C. 426

- @ [1910] 2. K. B. 1021 at pp. 1044, 1048, !

«

1917

. BHICOOBAL

v,
HaniBA |

, BAGHUIL "
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;,!1'9117.' _ obtained from the Hon’ble Court as répresenting the -

whole of the said Dakshani Fulmali caste, under the '

BuicooBAr . :
». circumstances stated below :— -

II{{ A‘;‘g“j;‘x. - In the year 1911, one Shankar Bapu Donke in. pursu— .

ance of resolutions duly passed by the sa1d caste in-
- November 1910 filed a suit in the Hon’ble Court being ';
_ Suit'No. 559 of -1911 on behalf of himself and all othe;‘*
" members of the said caste against one Sabaji Savlaram.
 Meher and one Hariba Savlaram ‘Meher who were the
Patels or headmen -of the caste, ‘for a full and true’’
“account of all sums of money received by the. said.
- Patels by way of subscriptions, fees, donations and
‘rents of the Sabhagraha or the caste ploperty from the—
-year 1898°to 31st October 1910 e '

- The aaid suit st heard and decided on 2nd July 1912
- against the said Shankar Bapu Donke by the Hon’ble :
T M. J ustice Heaton whose judgment and decree in the -

 suit'were confirmed on appeal on the 17th January
, 1913 : = :

""At the hearing of the suit the following amohgvothe‘r :
- issues were raised, viz, (1) whether the said Patels -
~did not 1ende1 the account and pay the balance due to-
_“the tlustees -and (2) whether the said Shankar Bapu ~
_ was entitled to maintain the suit. On the Ist issue it
was held that the said Patels did render the account
“and pay the balance, and on the 2nd issue it was held "
"-that the said Shankar Bapu was entitled to bring and

" maintain the suit on behalf of hlmself and othel mem-
- be1s of the caste. - ‘

The said suit and appeal bemg chsnnseed W1th costs
against Shankar Bapu Donke, the said caste in effect
_ became liable to pay the costs 1ncur1ed to the defend-
ants in the suit. ; .
Asthere was the balance of costs due to the sa1d
Patels both in the suit and appeal, the Patels attached
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and sold the . Sabham aha (Caste Meetmg House) b

‘through the Shemff in execution of ‘the demee passed
in appeal for a sum of Rs. 3,900 only '

The Sabhagraha was Worth more . than Rs. 12 000:

1947,

: Bmcbonn ;

v *
HARIBA -

i RAGHUJI .

The plaintiffs in the present suit belng des1rous toﬂ )

f’ save the said Sabhagmha for the beneﬁt of the caste paid

off the balance of costs due to the- defendants in Suit

-No. 559 of 1911, and paid off the purchaser of the Sabha- -

.graha the compensatlon due to him thereby getting the

-sale set-aside.. On tlie balance of costs being paid the .
“various_ attachments on the Sabhagraha were raised.
The plaintiffs havmg spent in all Rs. 7,234 on aecount
“of the caste though not at the- express request of the -
caste, filed the present suit praying (a) that the defend- -

ants in their individual capacity as members of the
‘_’s_a’id caste and as representatives of the said caste may
be.ordered to contribute tcwards the payment of the

‘said sum of Rs. 7,234 and () that in the alterna--.

tive it may be declared that ‘the plaintifls have a charge
on the said Sabhagraha for the said smh of Rs. 7,234
spent by them as af01esa1d : ;

The p11n01pa1 contendmg defendants, ie, defendants
other than Nos. 11 and 12, pleaded that the judicial sale -

.and warrants for attachment were all made per incu-
riam without jurisdiction and were not binding on the

caste, which consisted of-about 10,000 members, that

some of them had taken no part or interest in the pro
ceedings relating to Suit No. 559-0£ 1911, that the plain-

tiff in Suit No. 559 of 1911, was by the form of the decree -
personally ordered to pay the costs of the said suit, and -

that in any event the plalntlffs in the present suit were
'_not ent1t1ed to’ any charge on the property

- At the hearm the defendants Nos. 11 and 12 express-- '

‘ed their willingness that the plamtlﬂfs should have a
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'charge on their shares in..the caste property and they
were accordingly dlscharged from the suit. '

F. Tyabji with H. Tyabji, for the plalntlﬁ's

B.J. Desai with Strangman, for defendants Nos 1 5 s
79,10 and 13. . )

V. M. Desai with Mehta :for defendant No. 8
Kanga and Munshi, for defendant-No. 11.:
Ohotlua and Desaz, for defendant No.12.

MARTEN J. —ThlS isan actlon in effect to Tecover out'

of the 1mmoveable property of the Fulmali caste certain -

a

_sums of money amounting in all to Rs. 7,234 which were

paid by the plalntlff in order to set aside a judicial sale

-of this immoveable property and to Satlsfy certain other

attachments which had been made against this pro-
perty in Suit No. 559 of 1911. The defendants other -
than defendants Nos. 11 and 12 represent the caste under
a representation order made in this actlon under .

Oldel I, Rule 8.

The defence in eﬁect ig that this ]udlclal sale and the\
warrants for attachment were all made per incuriam
without jurisdiction and are not binding on the caste,
and that even if they are binding, the plaintiff is not -

entitled to any charge on the property, and ‘is indeed

without any remedy, for it is contended that as he is
not entitled to a persona_l decree against all the mem- |
bers of the caste, he cannot by attachments get at the

.caste property. The immoveable property in question

.'is the Caste Meeting House or Sabhagraha in Bombay.

‘Beyond that it does not appear that the caste has’ any

other property, immoveable or moveable. - The facts

"“are notreally in dispute but must be stated in order to
understand how the numerous technical points of law--
‘and practice arise. In particular the point arises as to
~ what relief can be obtained by a plaintiff in an»_actien'
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‘which - the defendants are defendlng undel a 1epre- e -
sentatton order. .. . : L T
’ : ’ : - ST o BHICQOBAX\,

The matenal facts are as follows ——The prevmus ) HA‘;:I'BA}
‘actlon, Suit No. 559 of 1911 was a representatlve action 3“@’"”“‘_‘ .
‘brought by one Shankar on behalf of himself and all -
“other members of the-Fulmali caste agalnst ‘two other -
“members, for an account of certain moneys of the caste
received by such two members and for further relief.
This action had- been authorised by a Resolution-of the
- 6th November 1910 of the caste Wh1ch will be found on
'pp 79 and 80 of the appeal paper book in the su1b It
'ig also clear from Mr. Justice Heaton s ]udgment in the
: same case that Shankar was ‘authorized so to sue (see
! p. 238 of the appeal book where issue “No, 47 appears to’
‘be a misprint for issue No. 8). By the decree of thé 2nd”
~ July 1912 the suit was dismissed by Mr. Justice Heaton
and the Court ordered ‘that the plamtlﬁ do pay to’
the defendants their costs of this suit” except of two full
days’ hearing on issue 4 and “that the defendant do pay
tothe plaintiff is costs of two fulldays” and that the one
- set of costs be set off against the other. Shankar appeal- =
“ed and by the appeal decree of the 17th January 1913,
after describing Shankar as the appellant, the appellate
Court confirmed Mr. Justice Heaton’s decree and order-
ed that “ the appellant do pay to'the respondents their
costs of ‘this appeal.” The members of the appellate
'Court were my Lord the Chief Justice and Mr. Justlce .
‘Chandavarkar. o

It was strongly urged before me that these decrees of
Mr. Justice Heaton and the appellate Court meant that
Shankar personally was to pay these.costs and not the
caste and it was pointed out. particularly that in -the

. decree of Mr. Justice Heaton the word ‘his’ was used
 with reference to the plaintiff and thatin the appellate
decree Shankar was described as the appellant and that
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- 1917-" thls would seem to negatwe any suggestmn that ‘the
ﬁ > word ‘plaintiff’ or ‘appellant’ in those decrees would .
‘ MR mean Shankar and all other members of the caste or
+" HamBa — engble execution to be obtained agamsb anybody but’
. "RagrusL

. Shankar. ‘

However on the 12th Novembe1 1913, thexe was - an,
‘application for execution (Exhibit E)under Order XXI,
"Rale 11, which application as amended on the 18th Nov- -

ember 1913 asked for the attachment of the above-men— -
" tioned immoveable property of the caste and the sale of -
" the right, title and interest of, the pldlntlﬁ and all the
" othermembers of the caste thereinin respect of Rs.729-3-8
‘being the balance. of the costs of the appeal. On the .
- 21st Novembex 1913, this applica tion for execution.was
granted by the prothonotary and a writ in form No. 50 :
was directed to issue. I think this application ought';
to have been brought before the Sitting Judge in.
"Chambers. It appears to be of a novel character, and
8o far as has been ascertained from the enquiries Whmh _
T have directed to be made, no similar order can be E
traced in the-Prothonotary’s office apart from the orders -
_in this suit. Further, under Order XXI, Rule 17 (3),
the-amendment made in the application ought to have
-been signed or initialled by the Judge, which in pomtf
of fact was not done. =~ . e ’

On the 9th. January 1914 there was a similar appll-
cation for attachment (Exhibit F) by the defendants for

* gertain further costs amounting to Rs. 158-14-0. But-.
in this case no sale was asked for. - This application
“was granted by the Plothonotaly on the 19th Janu-f ’
-ary 1914,

On the 15th Januafy 1914, there was another appll-
catlon (filed on the 10th February 1914) for execution
( Exhibit G ) by the defendants for a balance of
Rs 2,628- 5-() in respect of further costs and the order on f :
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this apphcatmn was- eventually made by the Protho-- .

notary on the 5th March 1914

-On thls same 10th February 1914, there was an 01der
made by Mr. Justice Macleod (ExhibitT) on- Summons
‘No. 1 of the 15th January 1914 (Exhlblt H) Whlch was a
summons taken out by Shankar’s solicitor against -
Shankar to- show cause why an order - agamst Shanka1

for payment to his solicitor of Rs.” 3,658-5-6 - for costs

‘should not be passed and why the costs of the summons

should not be paid by Shankar. Mr. Justlce Macleod
sitting in Chambers made this summons absolute -

against the plaintiff \and all the. members of the caste

‘and further ordered “that the pla_intiif' and all the -
members of the Fulmali caste do pay”. to Shankar’s

attorney the said sum of Rs. 8,658-5-6 and, the costs of -
‘the summons and that- order. On this summons the

attorney appeared by counsel. Shankar appeared in

pérson. . No body else appears to have been present on
- behalf of the other members of the caste although on
this application Shankar’s interests ‘were in- conﬂlct

with those of the other members - of the caste for it was

-to his interest to get them to share his bulden

The present defendants contend that the lealned
Judge had no jurisdiction to make this ‘order: thab
the, summons did not and could not ask for an order
against the caste, for it was made under Rule 815 of the
Bombay High Court Rules and under that rule Shan-
kar and not -all the members of the caste would be
“the client.” of the s01101t01 within the meanmg of the.
rule. It was further urged that no unqualified per-
sonal order such as this could be made against all the .

members of the caste, WhO are St‘lted to number some -

10,000 or more.

On the 3rd April 1914 Summons No.2 (Exlublt J) was

taken out by three members of the caste 1in effect to.set,
ILR 1159 :

~

1917,

-~ BHICOOBAT. *

Ve
" HariBA -
Ragmoir,+ -
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1917.

m—r———

Bricoosa
2
HIRABAI

- Raguur:.

aside the attachments made by the Prothonotal y on the' &
defendant’s apphcatlon for execution (Exhibits E,FF and *

_@&)." The affidavit in support of the application (Exhibit -

J1) shows ithat the application was principally Jased

“on the allegation that Shankar was not authorizéd to

bring the suit although in paragraph 21 of the affidavit -
there is a general allegation that the attachment was =

“illegal. This application came before Mr. Justice

Batchelor in Chambers on the 9th April 1914, and was
dismissed with. costs. It does mot appear on what

grounds the application was dismissed, but both parties -
were repleqented by counsel and ¢[ must take it that

the partics had all proper opportunities for puttmg for-

ward any grounds on which they claimed that the-
orders for ‘attachment were illegal. I can understand -
the applicant’s main allegation being a denial of Shan-

kar’s authority to bring Suit No. 559 of 1911, for unless

~ they conld establish‘this, they might well have th.oughfta '

that Shankar would have been entitled to an indemnity _
by the caste on the same lines as an- ordinary agent .

o Would be entitled to 1ndemmty under section 222 or
- 223 of the Indian Contract Act. Indeed the caste seem

to some extent to have recognized their obligation for

" the fourth: Resolution on p. 80 of the Appeal Papei'
_Book shows thata caste fund at the Bank was to be

apphed in payment of the costs of the suit. This castef

 fund has,; however, long since been exhausted and I do .

not think this Resolution confined Shankar’s right of
- indemnity:to this particular fund. If wise counsels
_had prevalled in the caste the propér course would

seem to have been to have paid the hablhty which .
Shankar had incurred on the authority of and on behfmli

‘of the caste: However a line of passive resistance and
. technical objections has in fact been adopted up to and ;|

including the trial of the present action {and as the.

' caste stand on theirstrictlegal rights IThave to determine
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What those rlghts actually’, are. As 1egards thlS‘

summons (Exhibit J ) of the 3rd April 1914 1 should add

~that it was taken out by the applicants in pmsuance of

a Resolution passed at the meeting of the caste O.n_the

1st' February 1914 as appezus from para.s 14 and 15.0of

) the aﬂ1dav1t J

{

The caste appear to have accepted the s1tuamon under
Mr. Justice Batchelor’s order. At any rate there was
mo appeal from his order, nor was there any other
attempt to set aside the warrants of attachment nor

any attempt to set aside the order of Mr. Justice - Magc- .

leod of the 10th Fe‘)ruafg 1914. Accordingly the
property was put up for sale” and on'the 17th June 1914

“the right, title and interest of the'appellant Shankar _

and -of all others the members of the Fulmali caste” in
the property weres sold to one Narayan Narso Ketkar
for Rs. 8,900. This appears from the Sheriff’s certificate
“of the 1st July 1914 (Exhibit L). :

On the 10th July 1914, the preseht plaintiffs took out - .
summons No. 3 (Exhibit M) to set-aside the sale under

Order XXI, Rule 89. The evidence of the second plamt—

iff, which I accept, is that he took this step because he.

thought the property was sold atan undervalue; and.

* that he wished to preserve it for the caste but that in so -

doing he had no intention of making a gift to thecaste
- of the moneys necessary -for him to pay in order to set

aside the sale. It appears from pp. 80 and 105 of the -

Appeal Paper Book that the second plaintiff was form-
~erly a trustee and treasurel of the caste, but I under-
stand from him that he no longer-held that office at the .
date of this application. The application was opposed
but on the 25th July 1914 an order (Exhibit N) was made

" by Mr. Justice Macleod sefting aside the sale on pay- ‘

"ment of Rs. 195 to.the purchaser being his compensation
"undel‘Orde' XXI, Rule 89 (1) (A),and Rs. 729-3-8 to the

1914,

Bmcoop.u .
o, !
Haripa
RagrOIL +
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917 judgment~creait01tsiﬁI‘e'spe'cth their attachment (Exhi- .
m bit E);and the balance of the money p\a’id:‘into" Cqui'trby .
». - - thepresent plaintiffs wasordered to be returned to them. -
I%G}:E;., This was because the sale was only in respect of the at-
tachment (Exhibit E) and consequently the sale could
be set aside on payment only of the moneys due under -
-that attachment. However the present plaintiffs re-
alised that it was no good paying off merely that
attachment (Exhibit E) because the ]udgment-med1t-
.ors threatened to proceed, and no doubt would have
proceeded, to obtain sales in respect of their other
attachments. Accordmgly the whole of the attach--
ments were paid off and 1ng1denta11y Shankar’s solicitor.
- was also paid the greater portion of his claim for costs
under Mr. Justice Macleod’s order of 10th February
1914 (Exhlblt I). The aggregate of these payments
. amounts to’ Rs. 7,234, The particulars. of "them are
- contained \in Exhibit B'to the plaint and then pay—
' ment has been proved to my satisfaction. -

- I may here dlspose of one small point by saymg that
: "the first’ plainsiff. appears now to haveno interest in -
‘the matter and that her name should be “struck -off the . -
_record accordingly. She joined originally because she
had been a surety for the second plaintiff in obtaining
‘a loan from one Gangaram which was applied in’ pay--

" ment of the purchaser and the judgment-creditors. _
,lGang’aramlsubsequently sued the second plaintiff for
‘the moneys so advanced and obtained judgment (Exhi-
~ bit V) in Suit No. 922 of 1916 and it appears .that this
judgment has now been satisfied. The first plaintiff-

- has therefore no longer any interest in the matter and "
-it is clear that the second plaintiff in fact prov1ded or -
" became liable for the moneys which he now claims to
" be reimbursed. The gecond plaintiff being unable to:
~ obtain any reimbursement from the caste eventually
. brought th1s actlon on the 4th October 1915. The pla.mt 3

-
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. ‘askq in effect in prayel (a) fora pe1 sonal de01ee against =

the defendants and in prayer () for a declaration of
‘ charge in respect of the Rs 7,234 paid by Dim. -

 were willing that the plaintiffs should have a charge on

“their shares. They accordingly madelter\m,s and were -

- discharged. The plaintiff for his part abandoned his,
clalm against - all the defendants peleomlly There
- Was subsequently some little controversy as- to whether

- _this barred the plaintiff’s claim to got.ab the immove- -
. able property by the enforcement of any 1)elsona1 '

decree, but in the end it was agreed that the admig-

_sion was not to prevent the plaintiff from obtaininga
decree affecting the shares of the. members of the caste -

“in the caste. property, It was’ “also admitted by the re-
- maining defendants that they fairly represented the
.-caste and on 1ool'<1ng into theu quahﬁcatwns I tlunk

th1s1sso R _ v ; e

‘The main question for my consldelatlon is Whethel

yon the above facts the plaintiff is entitled to any and if -

so whatt relief in respect of the payments he has made.’

It is clear that the moneys were not paid at the request,
of the caste. He accordingly cannot sue in what may
- correspond in India to a common law action for money
paid to another’suse. Further it is not suggested that

~ he took any‘assignnient of the judgment debts which .
he paid off... He accordingly first put his case on the -

ground that he had in fact paid off a charge on property
belonging to himself and others and that he was there-
“fore entitled to stand in the shoes of the incumbrancer.

If the alleged charge had been a mor tgage instead of an’

attachment, this might well have been the case: see
Butler v. Rice®, a decision of Warrington J. which has

recently been cited with approval by Batchelor and
- - .® [1910] 2 Ch. 277. -

A917, -

‘BHICOOBAY
P 1} -
*. . HARIBA

At the liearing betore me, defendants Nos.- 11 and 12

Racuuir
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. Shqh JJ. 1n Ta ngya Fald v. Tmmbak Dagam But"'

I do not think the. attachment is a charge in that sense

and I donot see that even the judgment-creditor and.

the purchaser between them can- bé said to hdve a

~ charge on the property within the pnnclp[es applied

in Butler v. Rice®,; Tt is clear for instance that if the
judgment-debtor went bankrupt, the judgment-creditor

A could not claim priority over other creditors as would

be the case if the atta_chment created a charge: see

‘Krisinasawmy Mudaliar - Official Assignee of -

Madras(”) Raghunath Pas V Sundcw Das Khetm(‘) )
and J3 itmand v. Ramchand“’ .

Altematwely the plamtlﬁ’s case: was put on >sec\-}
tions 69 and-70 of the Indian Contract Act and parti-
culzuly on the latter section which runs.as follows —

“70. Where a peison lawfully does anythmg for another person or dehvezs,
anything to him, not intending to do so gratuitously, and such ether person

enjoys the'benefit thereof, the latter is bound to make compensation to thre’
.. former in respect of or to restore, the thing so done or delivered.” ' ‘

- 'Now on- this section 70 and apart from any ‘question
as to the vahdﬂ;y of the warrants for attachment and as

.to the true posmon of the caste, I think the nléunmﬁ"
~would be entitled to succeed. "It has .been urged that
- ‘this section ought-in effect to be confined to cases aris-"
~ ing under section 69 but 1 respectfully wish to adopt
s the words of Sir Lawrence Jenkins in Suchand Ghosal

V. Balaram Mardana® where he says :

L4 The' teuns of section 70 are unquésiionably - wide, but applied w1th discre-

* tion they enable the Courts to do substantial justice in cases where it would be

difficult to impute to tle persons concerned relations actual]y created by

s A

‘Now in the present case it is clear What the pla,mt1ff

~did was. 1avvfu1 -Further he did this in my oplmon for

M (1916) 40 Bom. 646 at  ©® (1903) 26 Mad. 673.
pp-. 652, 653. ® (1914) L. R. 41T, A, 251 at p. 254.
® [1910] 2 Ch. 277. ~ ® (1905) 29 Bom. 405. .
" © (1910) 38 Cal. 1 Latp.7. Lo e

a
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“ the caste ‘and he dld 11ot mtend to do it gmtultously

. T'also think the other members of the caste have enjoy--

ed the benefit of his deed for their- shares in the caste

", property have been preserved from a sale at an under- -
value. Primafacie, therefore, I think the plaintiff is-

_entitled to compensation. It may be that the plaintift

also bmngs himself under section 69 but I am content"

to deal with the case under section 70

" How far then is the position affected by the warrants
- of attachment? The first- main contention of the:

defendants is that they have enjoyed no benefit under
section 70 inasmuch as these warrants of attachment

" were invalid and not binding on the defendants and .

consequently the sale, even if completed ‘would have
passed nothing to the purchaser. In short the defend-
- ants say that the plaintiff paid off something.which the

caste was under no- obligation to pay and that-accord- '

" ingly the plaintiff cannot claim any compensation.. In

~ my judgment it is no longer open to the defendants to -

- contest the legality of these orders. In considering. -
whether the castederived any benefit from the plaintiff’s
payments, I think one has to consider. “whether the'

" members of the caste were bound by the attaqhments_
as between themselves and the .judgment-creditors, .-
and that if they were, it'is immaterial to consider
whether as between the caste and some third p’wty, the -
matter was or was not res judicata from a technical”

point of view. There has been no ‘appeal from Mr,
Justice Batchelor’s order dechnma to set aside the

- attachments (Exhibits I, F and G) and no appeal ‘

~against Mr. Justice Macleod’s order (Exhibit I). T
think therefore that the casfe were bound by these

attachments as between themselves and the ]udgment-"
creditors and are not now entitled to say toa third
.party who relieved them of the consequence of such

attachments that in fact they were under no liability

o917
L3 -
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' to the jlidgment-credltors Stlll less can they say that

where the third party is as here another member of the

~ caste. Accmdmgly for. the pulposes only of the present

case and without explesmng any 1ndlv1dua1 opinion of
my.own, I'think it must be assumed that the attach=

~ ments were valid.

It was next ulged by Mr’ B. J. Desai in his clear and

- Abld argiment that section 70 only conferred a pelsonal
~ right and not any chalge I am inclined to think that '
~heis right-in' this view, but as the plamtlif’s counsel
g d1s01a1med any intention to get priority ovel other cre-
- ditors such as” would result from ‘a chalge, I. do not.
thmh 1t necessary to determme the point.’ R

Tt was next urged by the defendants that no pelsonal

.';decree could be made against the caste. Now this pomt
’Aseems to. me to be one -of ‘considerable difficulty. It :
. raisés in effect similar questions to those, Whlch have-

been hotly. ‘debated in Trade Union and in other cases

in England and these questions seem - to be in some .

_doubt in spite of several appeals to the Court of Appeal
~ or the House of Lords. I notice for instance that -in-
" the Annual Practice (England) for 1916 at p. 241, N otes -
10 R.8.C.,Order XVI; Rule 9 “ Combination of Persons ” -
" there seems to be considerable doubt in the mind of
~ the writer of the note, as to what.relief canin fact be

obtained. Mr. Desai boldly argues that you cannot get

- a personal decree against a body such as this caste. and
‘accordingly the plaintiff is without any remedy. A

similar argumen_t was advanced in Zaff Vale Razl—_

" way v. Amalgamated Society of Railway Servants®,

There in dealing with an, argument as to whether- an

' >unre0‘1ste1ed trade union can be sued; for mstance a -

(,0 operatwe some‘by owning a manufactory Whlch was

a nulsance to its-neighbours, and in dealmg Wlth the

@ [1901] A, C 426
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argument of Mr. Haldane (as he then st) to the eﬁect ’ 191'7,',’-‘_5 s
that in such a case there was no remedy and that you - ';‘-—“‘
“must pounce upon the 1nd1v1dua1 offender, -Lord Mac- - o
na«rhten ab p. 439 sald = . Harmai-
- - .. RagHuUiL-
“Tt-seems to me that thlS isa reduction to_ absurdlty T should - be sorry REEEPE

“to think that the law ‘was 50 powerless ; and therefore it seems to- me that
_there would be no dlfﬁculty in‘suinga Trade Union in & proper case if it be sued -
-in .a representative' action by persons who fairly and properly 1epresent
lt 12 *

Igthlnk the word “by ” .means “ Wh1ch is defended
'_by.”v It cannot refer to the plamblifs in that action.

- Then at p. 443 Lord Lindley in -dealing Wlth the
“rule allowmg some persons. to sue or be sued on beha1f

“of themselves and all others havmg the same 1nterest
sa1d as follows :— -

* The principle on which the rule s based forblds its restr iction to cases for
which an exact plecedent can be found in the reports. " The principle is s’
“applicable to new cases as to old, and ought to be apphed to the exrgenmes )
of modern life as occasion requires.’

He then goeson :— "

4T have myseIf no doubt whatever that 1f the. Trade Union could not be
“sued in this case in its registered name, some of its members (namely, its exe-
“cutive committee) could be sued on-behalf of themselves and the other mem-
‘bers of the Society,” and an injunction and judgment for damages could be
obtained in a proper case in an action so framed. Fur ther, it is in my opinion
"equally plain that if the trustees in -whom ‘the property of the Society is )
legally vested were added as parties, an order. could be- made in the same
action for the payment by them out of the funds of the Society of all dwmages
. and costs for whlch the plamtlif lmght obtain- Judgment against the dee

Union.” " - -
And finally on p. 445 he SAYS 1—

“ Your Lordships have not now to consider huw ajudgment or order against
a Tride Union in iis registered name -can be’ enforced. I see no difficulty
aboitt this ; but, to avoid misconception, °I will -add that if & judgment or-
'ordu in that forp is for the payment of money it can, in my opinion, -only be '
-enforced against the property of the Trade Union, and that ‘to reach such’
property it may be found necess%ry to suo the trustees,”
- ILR11-3 '
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1 may add that thie first' above observation of Lord""

‘ Lindley was approved by Lord Justice Buckley in hlg"
- dissenting judgment in Markt & Co., - Limited v

Knight Steamship Company, Limitéed®, Now itismno
doubt true that in certain other English cases represent-"
ative-actions have been held not to lie. For instance,

“from Mercantile Marine Service Association v. Toms® -

and London Association for Protection of Tradev. .

Greenlands, Limited® and in particular the speech of

. Lord Parker at pp. 38-39, it would appear that actions -
for: tort,- such as libel, would not Iie. Farther, in
“Walker-v. Sur®, where a common law action for debt
~was attempted to be brought against an unincorporated
_religious sOcietjz, leave to sue the defendants on behalf -

of all members of the society was refused. In that case -
there was no common fund and no trustees, and it was

. held that execution could only be obtained against the.

individuals sued. Indeed, counsel for the plaintiff
disclaimed that if he got judgment in ithe action he
could enforce it against a person not a party-to the
actlon (see p. 936).

_In Russell v. Amalgamated Society y of C’arpenters\

and Joiners®, it was held that an . actlon for payment
out.of the funds of the society would not lie against the \

secretary-and trustees, the action not being a represent-
ative one. In the case I first mentioned, viz., Markt
& Co., Limited v. Knight, Steamship Company, Limit-

ed®, Lord Justice Moulton differing from Lord J ustme*
. Buckley, thought that the plaintiff could not sue for
~ himself and all other cargo Owners for breach of con=

tract in connectmn with the caruage of goods by sea. -

Lo [1910] 2 K. B. 1021 at pp. 1044, ®T1916]2 A.C. 15 at Pp. ,38; 89:
1048. , @ [1914] 2 K. B. 930 at p. 936, -

@ [1916] 2 K. B. 243. ) [1912] A. C. 421

. ®) [1910] 2 K. B. 1021,
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:The'i'ﬂe, after quoﬁing Lord ‘Macna;ghten in Bedfoid'

: ‘(Du,ke of ) v. Eilis®, viz.: “Given'a common interest
' and a common gmevance a replesentamve suit was in
orderif the relief sought was in its nature beneficial to -
all whom the plaintiff proposed to represent.” Lord
* Justice Moulton in Marikt & Co.’s case® said :— These

words show that where the claim of the plamtlﬁ is for -
damages the machinery of a representative suit “is "
-absolutely. inapplicable. The relief that he is seeking -
is a personal relief, applicable to hiim‘alone, and does.
- not benefit in any way the class for Whomﬁhe,purports ‘
to be bringing the action.” ‘Then after saying on -

“p. 1039 that the partles represented ‘are not liable for -
costs although bound by the estoppel ‘created by the
‘decision, the learned Judge said on p. 1040 :—“The
proper domain of a representatlve action is where there
are like rights against a common fund, or where a class
of people have a commuﬁity of interest in some subject-
. matter. Here there is nothing of the kind.”
‘Lord Justice Moulton in that case was dealing with
-a representative action where the alleged class were

‘plaintiffs. In the’ Taff Vale case® their Lovdships -

- were dealing with a case- Where the alleged class or
society were defendants. I do not think these obser-
vations of Lord Moulton when read as a whole are

really inconsistent with what was said by Lord Mac-

‘paghten and Lord Lindley in the Taff Vale case®.

In the present case which I have to deal with ‘we
have a cdmmon property, namely, the immoveable pro-
perty in question. Itis not altogether clear in whom

“that property is actually vested but the caste has
trustees and as I have already said the 13th defendant is
a trustee and the remaining défendants fairly represent

. the caste. ' Further, if the observations I have just
(M [1901] A. C. 1 atp. 8. - " @ [1901] A. G426,

- @ [1910] 2 K. B. 1021 at pp. 1035, 1040, @ [1901] A. C. 426.
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. quoted of Lord Moulton at p 1040 apply Where the--

defendants are the representative body, we have in thq
present case a “ class of people,” viz., the caste having a
“ community of interest in some subject-matter,” viz.,.-

‘the immoveable property in question. There are other

‘authorities which Mr. Tyabji’s industry has brouglit to -
. my notice.. But no authority on all fours with the
.-present case-has been cited to me and I must decide"
© this _casé as best as I can. from genéral principles and
. with the help in particular of the observations of Lord
_ Macnaghten and Lord Lindley which I have quoted.
Accordingly after ‘consideration’ of the case as a whole .
- L think that [ can and that. I ought to apply : sectlon 70

'of the Indian Contract Act, although.in the present case
" the “another. person” mentioned in section 70 consists
~ of this large caste, I think however it would be unfair-

to make a personal decree simpliciter against the mem- -
bers of a large body such as this, for it would enable .
the plaintiff to select one member to bear a’ burden -
which should be shared by all. In fact Mr. Tyabgl‘-

“wisely disclaimed any intention of the plamtlff so do-
" ing. Onthe contrary the plaintiff is Wllllllg to obtam ,

co_mpensatlop out of the caste property and that pro-

~ perty alone, and this seems to me to be the fair way in

which compensation should be given in the present case |

- provided anything in the nature of a charge is avoided. -

It may-in form be necessary to make a personal decree
but I think this can be obviated by the plamtlﬁ under-"

 taking not to- levy- executlon except against the im-
. moveable property in question or the shares of the
- membels of the caste therem ‘ :

~

~As recralds the amount for Whlch the plammff is -

' clalmmg compensation; I do not think there .isany
. substantial difference. between the -various sums,
- although only one of the attachments included. a
- direction for sale. -If the attachments had not heen
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f’féaitisﬁedvthere would 1o doubt'hav'e’.been an 1mmediz{te'
application for sale and this would’ only have involved

further  costs.. These observations. apply, I think, as

~well to the order obtained by Shankar S sohcltor as to

'the attachments

Tt was however said that in any event I ought not to -
allow the five per cent. compénsation -paid 0. the -
pu1chase1 under Order XXI, Rule-89 and Dom Lal Vi
Patti Ram®W and Suchand- Ghosal . Balaram

Mardana® were cited in support of that contention.

‘With very great respect to the léarned Judges who.

decided those cases, I think that the plalntlﬁ_ in the
“case before me is entitled to compensation in respect of

this five per cent. The order I propose to make will in

effect be confined to the immoveable property In

effect therefore it is dlffelent from a case Where the -

defendants have personally to pay the- compensatlon in
cash. . Here, but for the plaintiff’s act the d.et'endants
‘would have lost the. property.- If then they get any
part of the property ‘back, they are “not damnified.

" Consequently I see no injustice i in their in effect getting .
back. the balance of the property- after payment of the

plaintiff’s claim. In shmt this ﬁve per cent.’ compen-
‘sation was all part of the moneys the plzuntlff had to
pay in effect to” redeem the property and I see mno
substantlal differ ence in principle between it and the
costs of the application'to set aside the. sale and the
-actual sum for Whlch the - apphcatlon was ougmally
1ev1ed ’ S : : :

~ The order “therefore Whichl propose to make is .to
~declare that the second - plaintiff is-entitled to compen-
sation in the manner hereinafter.appearing .in. respect

of the moneys pald by him, partlculars Whereof are,

@ (1911)8A L.d. R. 622 D @ (1910) 38 Cal. 1.
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cor contained in Exhibit Bto the plaint. Then on’ the
second plaintiff by his counsel undertaking not to levy

Baicoosar . . - . . ‘
T, - execution under this order excpte against the immove-
;Jﬁﬁﬁ?x ‘ able property ‘mentioned in the Schedule hereto or the.
- " shares of the members of the Fulmali caste therein,
order that in pursnance of the said declaration the

- defendants and all other members of the Fulmali caste

“other than the second plaintiff do pay to the second

: plamtlff the sum of Rs. 7,234,

The costs as between party and party of plalntlﬁ and ‘
- defendants other than defendants Nos.. 11 and 12 (but
including in the costs of the plaintiff the costs ordered _
to be paid by him to defendant No. 11) to be taxed and
paid out- of the immoveable property in qnestion and
so that such costs as between the parties to this acmon*»
are to be paidin the following order of prlouty, viz.,
first the plaintiff’s costs other than those ordered to be.
paid by him to defendant No. 11, secondly, the costs ofi
the defendants other than defendants Nos. 11 and 12; ‘
and thirdly, the costs ordered to be paid by the plamtﬂf
- to defendant No. 11. ‘

~ Asregards the costs, section 35 of the Civil Procedure
Code gives me, I think, wider powers-than- would be
-the case in England. T have under’ ‘that section powerf
to determine out of what property the costs shall be
“paid. As this action is in effect with- referencé to the -
immoveable property in question, I th1nk I have the
“power to direct the costs to be paid out of it. Having
then the power I-think I ought to exercise it. 'The case
-ig a difficult one and the caste was entitled to fight it.
Under these eirecumstances if I did not dea.l with the
" defendants’ costs it Would plobably mean another
action to recover them, and this in its turn might result -

" in another action by the. defendants to that actlon for
their costs, and so on ad mﬁmtum
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4 I accordmgly answer the formal 1ssues raised in the
case as follows :—

- No.1l. Whether the second plamtlﬂ is entltled to.
any charge on the: caste property and if so; as regards .

whose interests therein and for what amount 7,
Answer.—No.

No. 2. Whether the second plalntlﬁ' 1s entltled to 3

any other relief in this suit ?

Answer.—Yes to the extent and for the reasons

mentioned in my judgment.

There were two other issues ougmally 1alsed in the *

" case, namely, whether the leave under OrderI, Rule 8,

in this action should not be revoked, and whether the i

second plaintiff in any event was entitled to the relief

claimed in prayer (@) of the plaint. Both these issues
were subsequently abandoned. The case : however

proceeded on- the footing that the representation order
had been amended by confining it to the defendants

- otherthan defendants Nos. 11 and 12. That order should

therefore be treated as being so amendedlaccordl_ngly

- In conclusion I wish to add this. I think caution

will be. 1fequire‘d in 'the future in giving ‘Ieeve under
Order I, Rule8 and in drawing up order for costs in

representative actions.. Cautior is, I.think, necessary:

as [ have already - found sitting as Chamber Judge
before one makes persons liable for large sums who are

not actually parties to a suit nor have personally

authorized it. On the other- hand the- representative
should notbe. an impecunious person as otherwisea

caste or similar body might carry . on litigation with

little fear of -adverse consequences supposing the
liability " for costs = fell only on, their - 1mpecun10us

representative and not on themselves. Then as regards’

the Court’s orders, *he appellate decree ‘and aiso that of

Mr, Justice Heaton in the present case have apparehtly .
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been construed as 1mpos1nor ape1sona1 hablhty on all;k
the members of ‘the caste. This cannot always:be

_ intended. For instance, if a creditor’s administration

acmon or'a debenture—holders action was dismissed

“with costs, I take it that apart- from some very special

circumstances the’ pBISOH liable for costs would be the

* plaintiff alone and not-the other creditors or debenture-

holders who very possﬂ)ly might have never even  heard

ofthe action: Indeed the dictum I have quoted of

Lord: Moulton in Markt & C’o ~Limited v. Knight

V;S’teameth Company, Limited ® goes further than this

and applies to all representatlve actions where the class

~is smng by its representatives. Any difficulty of this

sort can, I think, be avoided by naming the representa- -

“tive, party if he alone is to bear the costs, Viz., by order-

ing that the plaintiff A or the defendant B do pay the

“costs.” If ofi the other hand the representatwe and’ the:
- party he represents are to bear the costs then the order "
~ can be that the plaintiff A or the defendant B and all -

other members of the body in question do pay the costs, ‘

assuming there is ]urlsdlctlon in the particular case to

make such an order. In any case where the Court
thinks it can properly direct the costs to be paid out of
any partlcular property under section 30 of the Civil*

- Procedure Code, the order will be to that effect accord-
“ingly, and the difficulty I have mentioned will not arise.

Solicitors for plaintiffs: Mr. S.-A. Tyabyi. -
Solicitors for defendants Nos. 1-5, 7 ,%and 13 MesjsrsQ
C’rmgze Blunt & Caroe. '

-Solicitors for defendant No. §: Messrs. Amm &Desaz
Sohcltors for defendant No.11: Messrs.” Mancher-‘

- shaw & Narmadashanlcar

Sohcltorfor defendant No. 12: Mr. M B Chothza
G.G. N,

M [1910]-2 K. B. 1021 at p‘. 1039..



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 

